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These appeals are filed by the assessee against the order of

the Ld.CIT(Appeals) - NFAC, Delhi dated 13.10.2023 for the AYs

2011-12 & 2012-13.

2. In these two appeals the assessee has challenged the
reopening of assessment u/s 147 of the Act on various grounds and

also addition made u/s 68/69A of the Act which was sustained by

the Ld.CIT(A).

awm /ORDER
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3. Ld. Counsel for the assessee, at the outset, submits that the
Ld. CIT(A) disposed of the appeals ex parte without providing
sufficient opportunity to the assessee. Therefore, it is requested
that the appeals may be restored to the file of the Ld. AO or to the
Ld.CIT(A) for providing adequate opportunity of being heard to the

assessee.

4. Ld. DR has no serious objection in restoring the appeals to

Ld.CIT(A) for fresh adjudication.

5.  Heard rival contentions, perused the orders of the authorities
below. Perusal of the assessment orders show that in this case the
assessments were completed u/s 144 r.w.s. 147 of the Act as the
assessee did not comply with the notices issued by the AO. The Ld.
CIT(A) also dismissed the appeals of the assessee as the assessee did
not comply with the notices issued by the Ld. CIT(A). The Ld.
CIT(A) observed that the assessee sought an adjournment on one
occasion and there was no compliance by the assessee on the other

occasions where notices were issued for hearing.

6. Considering the rival submissions, these appeals are restored
to the file of the Ld.CIT(A) for fresh adjudication after providing

adequate opportunity to the assessee. The assessee is directed to
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cooperate with the proceedings before the Ld. CIT(A) without

taking any unnecessary adjournments.

7. In the result, appeals of the assessee are allowed for

statistical purpose.

Order pronounced in the open court on 22/05/2024

Sd/-
(C.N. PRASAD)
JUDICIAL MEMBER
Dated: 22.05.2024

*Kavita Arora, Sr. P.S.

Copy of order sent to- Assessee/AO/Pr. CIT/ CIT (A)/ ITAT
(DR)/Guard file of ITAT.
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